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affidavit dated 01.12.2017, stating that the garbage in the area 

would be shifted to a designated site in Bairiya and that this 
process would take at least four months. However, to date, no 
substantive steps have been taken by the Respondent authorities, 
as indicated in their affidavit. In this connection, copy of the 

order dated 17th January, 2018 recording such statement is 
annexed hereto and marked with Letter B. 

4. That the Applicant has made several representations and 

requested the authorities for action in the matter, underscoring 

its importance for public health. Despite this, the pollution issue 

persists and the authorities are maintain a stoic silence in the 

matter. Copy of the representation is annexed hereto and 

marked with Letter C. 

5. That in the Order dated 21. 12.2020, the Hon'ble High Court had 

also observed that prompt action should be taken by the 

concerned authorities to address the environmental and health 

impacts due to improper waste management. The court directed 

that the matter be treated expeditiously. 

6. That representations submitted to the respondent 

authorities, which has yet to receive due consideration or 

response. Copy of the said representations and photographs 

are annexed hereto and marked with Letter D. 

were 

7. That the improper disposal of garbage and resulting pollution in 

Danapur adversely affects public health and environmental 

quality. The failure to take timely action contravenes various 

environmental protection laws, including the provisions of the 

Water (Prevention and Control of Pollution) Act, 1974, and the Air 

(Prevention and Control of Pollution) Act, 1981, as well as 
fundamental rights guaranteed under Article 21 of the 

Constitution of India, which include the right to a clean and 
healthy environment. UMAR 
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Danapur constitutes a breach of these statutes. 

Iv. Because there has been breach of the Doctrine of Public 

Trust. 

v. Because theprinciple of public trust, as outlined in M.C. 
Mehta v. Kamal Nath (1997), affirms that the government 

holds natural resources in trust for the public, and any act 

of negligence or inaction that harms public resources and 
health is a violation of this trust. 

VI. Because the Hon ble High Court of Patna, in its observation 

on 21.12.2020, directed that the Respondent authorities 

must take prompt and effective action to address the 
garbage disposal and environmental pollution in Danapur. 
Despite these directives, no substantial steps have been 

taken by the authorities, thereby violating the court's order 
and causing continued public distress. 

VI. Because theimproper and unregulated disposal of waste 
along Biscuit Factory Road has resulted in an unhealthy 
and unsanitary environment. This situation poses a 

significant threat to public health, increasing the risk of 
diseases and poor quality of life for the residents. The 
failure to act has led to continued environmental pollution, 

violating both constitutional and statutory provisions. 
Because no effective measures have been VII. 

undertaken. 

IX. Because theRespondent authorities have failed to uphold 
their duty to ensure compliance with environmental 

management principles as laid out in the Environmental 

Policy and laws governing pollution control. Their inaction 

undermines the core environmental protection goals that 

aim to balance development with ecological preservation. ABHO, 
KUMAR 
NOTARY 
GOVT OF INDIA 

Regd. No.-3406 
Exp. 25-04 2025/ 

PTNA. 

IV.

V.



affidavit dated 01.12.2017, stating that the garbage in the area 

would be shifted to a designated site in Bairiya and that this 
process would take at least four months. However, to date, no 
substantive steps have been taken by the Respondent authorities, 
as indicated in their affidavit. In this connection, copy of the 

order dated 17th January, 2018 recording such statement is 
annexed hereto and marked with Letter B. 

4. That the Applicant has made several representations and 

requested the authorities for action in the matter, underscoring 

its importance for public health. Despite this, the pollution issue 

persists and the authorities are maintain a stoic silence in the 

matter. Copy of the representation is annexed hereto and 

marked with Letter C. 

5. That in the Order dated 21. 12.2020, the Hon'ble High Court had 

also observed that prompt action should be taken by the 

concerned authorities to address the environmental and health 

impacts due to improper waste management. The court directed 

that the matter be treated expeditiously. 

6. That representations submitted to the respondent 

authorities, which has yet to receive due consideration or 

response. Copy of the said representations and photographs 

are annexed hereto and marked with Letter D. 

were 

7. That the improper disposal of garbage and resulting pollution in 

Danapur adversely affects public health and environmental 

quality. The failure to take timely action contravenes various 

environmental protection laws, including the provisions of the 

Water (Prevention and Control of Pollution) Act, 1974, and the Air 

(Prevention and Control of Pollution) Act, 1981, as well as 
fundamental rights guaranteed under Article 21 of the 

Constitution of India, which include the right to a clean and 
healthy environment. UMAR 
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Management Rules, 2016 and issue remedial steps to be taken by 
the erring respondents; 

d. Issue suitable order/ directions directing constitution of a Court 

monitored committee expert committee under the supervision of 
the Bihar State Pollution Control Board, and/or Central 
Empowered Committee (CEC) to oversee and submit an action 

taken report to inspect and to recommend the remedial measures; 
Issue suitable order/directions directing the Respondent 

authorities to take action against the respondent no. 3and 

prohibit them from throwing garbage and impose suitable 
penalty; and/or 

f. Impose strict penalties On the respondents for violating 

environmental norms and jeopardizing public health. 

g. Orders an environmental assessment and report from the Bihar 
State Pollution Control Board regarding pollution control 

mechanisms and compliances. 

h. Issue notices to the Respondents and direct them to file their 
response within a stipulated period. 

i Pass necessary directions to ensure that remedial measures are 

taken by the authorities; 

j. Pass suitable order/ directions directing the Respondents to 
inspect and file an action taken report in accordance with law and 

within a reasonable time-period; 
k. To pass such other order or orders as this Hon'ble Tribunal may 

deem fit and proper. 

And for this act of kindness, Your Petitioner as in duty bound shall 

ever pray. 

MAR 
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Satyanand Ray 

State of Bihar & Ors.

O.A. No. ______ of 2025/EZ
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